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AT / ORDER

PER INTURI RAMA RAO, AM:

This is an appeal filed by the assessee directed against the
order of the National Faceless Appeal Centre, Delhi [ 'NFAC’] dated
31.01.2023 for the assessment year 2014-15.

2.  Briefly, the facts of the case are that the appellant is an
individual engaged in the business of hiring of sound and light
equipments, providing staging and backdrops etc. The Return of
Income for the assessment year 2014-15 was filed on 28.11.2014

disclosing total income of Rs.27,08,476/-. Against the said return of
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income, the assessment was completed by the Assistant
Commissioner of Income Tax, Circle-1, Margao-Goa (‘the
Assessing Officer’) vide order dated 06.12.2016 passed u/s 143(3)
of the Income Tax Act, 1961 (‘the Act’) at a total income of
Rs.36,70,170/- by making addition of Rs.9,61,693/- being the
amount of difference between the amount shown in the Form 26AS
and the amount shown in the books of account on the failure of the
assessee to reconcile the difference.

3. Being aggrieved, an appeal was filed before the NFAC.
During the course of proceedings before the NFAC, it is contended
that the Assessing Officer made addition on account of alleged
difference between the amount shown in the Form 26AS and the
amount shown in the books of account without giving proper
opportunity of explaining the discrepancies. The appellant also
filed the statement reconciling the discrepancies between the
amount shown in Form 26AS and the amount shown in the books of
account. However, the NFAC had passed a very cryptic order
without considering the submissions made by the appellant. In the
circumstances, we are of the considered opinion that the matter

requires the remission to the file of the NFAC for de novo
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consideration in accordance with law after affording reasonable
opportunity of being heard to the appellant. We order accordingly.
4. In the result, the appeal filed by the assessee stands partly
allowed for statistical purposes.

Order pronounced on this 19" day of December, 2023.
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